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[Shri K. Narayana Rao]

by the retirement of Shri Narayan
Patra from Rajya Sabha and communi-
cate to this House the name of the
member so appointed by Rajya Sabha
to the Joint Committee”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do recommend
to Rajya Sabha that Rajya Sabha do
elect one member of Rajya Sabha accord-
ing to the principle of proportional repre-
sentation by means of the single trans-
ferable vote, to the Joint Committee on
Offices of Profit in the vacancy caused
by the retirement of Shri Narayan Patra
from Rajya Sabha and communicate
to this House the name of the member
so appointed by Rajya  Sabha to the
Joint Committce.”

T he motion was adopted.

(ii) COMPTROLLER AND  AUDITOR GENE-
RAL’S (DuTies, POWERS AND CONDITIONS
oF ServicE) B
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v afafa &, dfes warlr wE
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g afafa % @ s frowa 59 W@
R F AT Tw g A qqd 1"

MR. OEPUTY-SPEFAKER : Now, the

question s :

“That this House do recommend
to Rajya Sabha that Rajya
Sabha do appoint two members
of Rajya Sabha to the Joint
Committec on the Bill to deter-
minc the conditions of service
of the Comptroller and Auditor
General  of India and to pres-
cribe his duties and powers and
matters connected therewith or
incidental thercto, in the vacan-
cies caused by the retirement of
Pandit Bhawaniprasad Tiwa-
ry and Shrimati Sarla Bhadauria
from Rajya Sabha and com-
municate to this House the
names of the members so
appointed by Rajya Sabha to
the Joint Committee .

T he motion was adopted.

19.03 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, the April, 7 1970/
Chaitra 17, 1892  (Saka).



